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MW /ORDER

PER BENCH:

1. The assessee has moved petition seeking withdrawal of the appeal
on the ground that the matter is settled under Vivad Se Vishwas Scheme
2020.

2. Learned Departmental Representative does not oppose the prayer so
made by the assessee.

3. There is no dispute that once the matter is resolved under Vivad Se
Vishwas Scheme 2020, the related appeal is required to be withdrawn.

4. In view of the above position, as also bearing in mind entirely of the

case, we deem it fit and proper to dismiss the appeal as withdrawn.
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5. In the result, the appeal is dismissed as withdrawn. Pronounced in
the open court today on the 09/04/2021
Sd/- Sd/-
(PRAMOD KUMAR) (AMARIJIT SINGH)
JUTEAE / VICE PRESIDENT 1% HGX/JUDICIAL MEMBER
T&8 Mumbai; f&Ti® Dated : 09/04/2021
Vijay Pal Singh/Sr.PS
3T @t ufaferf sEf¥a/Copy of the Order forwarded to :
1. m?ﬁ/ The Appellant
2. Wiﬁ/ The Respondent.
3. 3D YK (3MUId) / The CIT(A)-
4. 3D YA / CIT
5. fqunfig ufafafd, smaex edielia fYidRur, 48 / DR, ITAT, Mumbai
6. Tﬂ_ﬁcqﬂg?l/ Guard file.
TSR/ BY ORDER,

Tafud ufd //True Copy//

JUETIP USIBIR  /(Dy./Asstt. Registrar)
TP AU SAfUdRor, GaS / ITAT, Mumbai



